255 Re. banning of [RAJYA
All India

Mr. Deputy Chairman in the. Chair] 1. Reports
and Accounts (1980-81 and 1981-82) of the
Shellac Export Promotion Council, Calcutta
and. related papers.

H. Textiles Committee (Amendment) Rules,
1983

THE DEPUTY MINISTER IN THE MINISTRY
OF COMMERCE (SHRIP. A. SANGMA): Sir,
1 begto lay ihe Table:—
*
I. A copy each (in English and Hindi) ,of the
following papers:—

(i) Twenty-fourth Annual Report and Accounts
of the Shellac Export Piomotion Council, Calcutta,
for the year 1980-81 and the Audit Report on the
Accounts together with Review by Government on
the working of the Council.

(ii) Twenty-fifth Annual Reand Accounts
of the She-port Promotion  Council, Calc for
the year '1981-82 and the Audit Report on the
Accounts together with Review by Government
on the working

reasons
>r the delay in laying the papers
mentioned at (i) and (ii) above.

in Library. See No. LT-84lor
(I)~to (il

II. A cop\ (in English and Hindi) Of the
Ministry of Commerce (Department of
Textiles) Notifications

S.R. No. 850, dated the 2nd November, 1983. ’
publishing the Textiles Committee (Amendment) *

Rules, 1983, under sub-section (3) of section 22
of the Textiles Committee Act, 1963. [Placed in
Library. See No. LT-794V84]

MESSAGE FROM THE LOK SABHA
The Asiatic Society Bill. 1984

SECRETARY-GENERAL; Sir, I have
to report lo ih: House the following
ige received from  the Lok
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Federation
Sabha signed by the Secretary-Gen-eraL of
the Lok Sabha:

"In accordance with the provisions of
Rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to inform you that Lok Sabha, at
its sitting held on the 19th March, 1984
agreed without any amendment to the
Asiatic Society Bill, 1984, -which was
passed by Rajya Sabha at its s.tting held on
the 51 h March, 1984.

REFERENCE TO THE BANNING OF
THE ALL INDIA SIKH STUDENTS'
FEDERATION.
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Sl (T (fazrs) ©  =m7 SHRI DINESH GOSWAMI-. (Assam):
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This is not an Ordinance. An Ordinance has

not been promulgated. But with an executive
order the organisation has been banned.

»t gqawafa ;. g4 T4 &

urg fasere w41 & owWe @)
It is not before us. Unless I see the order, I do
not know what the actual position is. I cannot
go by newspaper reporting.

There should be a statement by the Minister.

MR. DEPUTY CHAIRMAN: There is to be a
discussion on Punjab. Then the Home Minister
will be able to reply to your points. I do not know
under what provision of the Law this has been
done. i

SHRI JAGDISH PRASAD MATH-j
(Uttar Pradesh); Is he going tol makea
statement or there is to be a resolution?

UR

MR. DEPUTY CHAIRMAN: There will
be a discussion on the Punjab Budget,
extension of the President's rue and other
things. (Intcrrup.iowt} That discussion on

Punjab will take place tomorrow.
PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): When such

important action was taken, the House should
have been taken inte confidence.

SHRI LAL K. ADVANI (Madhya
Pradesh): Mr. Deputy Chairman, Sir. we will
have a full-fledged discussion on Punjab. But
I would like to draw the attention of the hon.
Minister to one thing so that he is able to
reply to it in the debate itself. There was a
very disturbing news item in the "Tribune"
two days back which said that the report about
the attack on Shri Darbara Singh, as was
indicated earlier, was not correct and that
someone fired shots in the air only as a mark
respect towards the person about to be laid to
rest. It was in panic that some of the
bodyguards at Shri Darbara Singh fired at the
people. The people who were hurt in the firing
were because of the police firing and not
because of the terrorists. I would like to know
what are the facts in this regard.

MR. DEPUTY CHAIRMAN: Tomorrow
you can raise it. We w5H now take up the
Calling Attention. Yes, Shri
Kalyanasundaram.




